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CON 5 TIT UTI 0 N 

OF tHE 

W 0 R L D HEALTH ORGANIZATION 

Signed at New York on 22 July 194 6 

AMENDMENT TO ART I CLE 74 

Adopted b.Y resolution WHA31.18 

of the Thirty-first World Eealth A8s~bly 

at its tenth plenary meetin8 on 

18 fo!ay 1978 

CONSTITUT I ON DE 

L ' 0 R G A N I SAT ION MONDIALE 

D E L A SAN T E 

Sign~e A New York Ie 22 jui I1et 1946 

AMENDEMENT A L'ARTICLE 74 

Adopt~ par 1& r~801ution WHA31 .16 

de la trente et uni~e A8sembl~e mondiBle de la 8ant~ 

a S8 dixi~m~ s~ance pl~ni~re 

le 16 mai 1978 





W 0 R L D H E A L T H o R G A N I Z A T ION 

RESOLUTION 

OF THE 

THIRTY-FIRST WORLD HnALTH ASSEM~LY 

AMENDING THE CONSTITUTION 

OF THE WORLD HEALTH ORGANIZATION 

(Article 74) 

On 18 May 1978 the Thirty-first World Health Assembly 
adopted the attached resolution amending Article 74 of the 
Constitution of the World Health Organization. 

IN FAITH WHEREOF I have appended my signature hereto. 

DONE at Geneva this second day of November 1978 in two 
copies, one of them transmitted to the Secretary-General of the 
United Nations, depositary of the Constitution, and the other 
retained in the archives of the World Health Organization. 

R. Mahler, M.D 

Director-General of the 
World Health Organization 





The Thirty-fir.t World Healtb A .... bly 

1. ADOPTS the ... nd.ent 
Arabic. Chine.e. Knlli.b. 

to Article 74 of tbe Coo.titution annexed hereto. 2 the textl in 
Prench. Ru •• ian and Spanilh lansuagel being equilly authentic ; 

2. ADOPTS the Arabic text of the Conltitution anne.ed hereto3 as the text which shltl 
constitute tbe autbentic Arabic text of tbe Constitution upon the entry-into-force of the 
above-~ntioned ... nd.ent to the Constitution . 

the 

Tenth plenary meeting. 18 May 1978 
A31/V';10 



AKENII1.ENT 1'0 KneLl 74 OF THE CONSTITUTION 

ARABIC TEXT 

CHINESE TEXT 

* •• ~~RU.~* .• ~~ .~*. ~~~ .~*.~ •• ~*~.A.~. 
9kn . 

ENGLISH TEXT 

Article 74 - Delete and r eplace by: 

Article 74 

The Arabic, Ch1nese s English, French, Russian and Spanish 
texts of this Constitution ahall be regarded as equally authentic. 



FRENCH TEXT 

Article 74 - ae.placer par le texte auivant: 

Article 74 

Lee textes anslais, arabe , chinois, espagnol, fran~.is et rUlle 
de cette Constitution lIon.t considEr~1I c~ ~saleaent authentiques. 

RUSSIAN TEXT 

AHrANICKMI, apa6c.aI, .cna.c.", K~lc.N', PYcc •••• tpa~3c.NI ~eKCTW 
HaCTO .. ero YCTaa. npM3~. paaMO .y~e.TKqMWMM. 

SPANISH TEXT 

Artlculo 74 - SuatitGyaae por: 

Articulo 74 

Los teztos en 'rabe, chino, eapanol, franc's. ingl~a y ruao de eata 
Conatituci6n s.r'n consideradoa iaual .. nte .ut~nticos. 



CONsnn!nON OF mE WORLD HEALm ORGANIZATION
1 

The States P.rtie. to thls Constitution declare . 
io confo~ity with the Ch.rter of the United "-tions . 
that the followina principles are basic to the 
happin •••• harmonious rel.tion. and •• curlty of all 
peoplu: 

H .. lth 1. a .tate of co-plete phyaical, .. ntal 
.nd social vell~beinl .nd not .erely the ab.ence of 
4i ..... or infir.ity. 

Tha enjoyaent of the hiJhest attain.ble at.ndard 
of he.lth ia one of the funda.ental riahta of every 
human beina vithout distinction of race, reli8ion. 
political belief. economic or aoci.l condition. 

The health of _11 peoples ls funde_.ntal to the 
attalnaent of peace and aecurlty and ls dependent 
upon the fulleat co-oper.tion of individu.ls and St.tea. 

The .chievea.nt of any St.te in the proD)t ion and 
protection of he.lth La of value to all. 

Unequ.l development in different countries in the 
prOlDOtion of health .nd control of diae.se, especi.lly 
c01lllNnic.ble dise.se, is .. co..an danger. 

1 
The Constitution vss .dopted by the lnternational 

Health Conference held in New York froID 19 June to 
22 Ju l y 1946 .nd &1gned on 22 July 1946 by the repre
aentat ives of 61 St.tes (Off. Rae. WId Kith Org • • 1, 100). 
Amendment s adopted by the TWentieth and twenty-sixth 
World Health Assemblies (reso lutions WHA20.)6 and 
WHA26.17) came into force on 21 Hay 1975 and) February 
197 7 respectively. and sre incorpo rat ed in the present 
text . 
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Healthy devdollM'nt of the child b of b.uic 
i_portance; the ability to live bar.oniou.ly in a 
chan,ing total enviroa.ent i. e •• ential to .uch 
develoPMnt. 

The e.ten.ion to all people. of the benefit. of 
.. died, psychological and related knowledge t. 
essenttal to the fulle.t attai~nt of health. 

Info~d opinion and active co-operation on the 
part of the public are of the uc.oat t-portanee in the 
~rov..ent of the health of tbe people. 

Govern.ent. have a r •• poaaibillty for the health 
of their people. whlch can be fulfilled only by the 
providoD of adequate health and .ocial .... ure •• 

ACCEPTING THESE PRINCIPLIS, and for the purpo.e 
of co-operation a.ong th .... l".. and with other. to 
p~te and protect the health of all people., the 
Contraetlna Partie. asree to the pre.ent Conatitutlon 
and hereby e.tabll.h the World &ealth Organizatlon a. a 
.peelallEed a,ency within the te~ of Article 57 of 
the Charter of the United Mati ... 

CHAPTER I - OBJECTIVE 

ArUcle 1 

The objective of the World Health Organization 
(heretnafter called the Orl'nizatlon) ,ball be the 
attainment by all people. of tbe bighest posaible 
level of health. 

• II '. ' " 'I . '"'''I. , "u" ''' ' ' ' '' 1 I,)'" - • ..r- '.J..u..o , • 4,.-A I C" . r ~.."......-. • ~ 

. ; WI, .i.,J """'" r 1 ; ~ <.J!' ~ J r L,-.; l., 

.j J L--- V- l,.., J-4 I., ~ I, l..",kJ 1 r,L-J 1 ..., I'; ... ~ 1 

, o.-J 1 ~ ~y.-J 1 .;.1 t>J..l """'" r 1 ..,.,.....:J 1 e-."J 

L-,J , .",....,.J 1 .:r '" t.., 'II "" L..:J I, ' ",-,,_11 r WI" 1) 1 

.r..JI ...... ~ J ",-.i'-.-A' 

,j , , '~~I.§..., 'I" l,..,r-' ...... V"Al,}-~l.fo.J' 
" ~IS' ~41, ~ ft""(1..a:; ";L;.,;;~ ~IA"J,J.-ll 

. . 
J o!i .. - ~: f "1,,$ •• " • .-I I • ..a ; .. I,H ... .::.Jl...;I.,.b~1 ~ ..iI, 

• I.:-'~I~ ............. l...., Lr.. . - 1 I la.r.ie"" ~ ~ w~1 

I ~WI ~I ~'~"..r-z, I nM_..u 1 l,a ,,;s. ~I,.: , , 
" ••• 1. •• .: ... )1 ,.. ~ I J~ .:r 0 Y .. J W I r ~ 'j lit, I :;" .... ..a ... -.. 4.1~, 

, 
.... ' ,JI_ J,'11 j....;J1 

I ;JL-JI 

>--" ( ;.J;.;..J L, ..J. t.,,; ; l.....J 1 ) W W 1 A......J 1 u... .j.a 

. ~ .,....,.s,=- ~) ~,.....:J 1 e-"' tJ..: .) 



CHAPTER U - FUNCTIONS 

Article 2 

In order to achieve it. objective, the function. 
of the Orsanization ahall be: 

(a) to act aa t.he direct:i.ns and co-ordinat1ns 
authority on international health work; 

(b) to eatablhh and ru.intai.n effective collaboration 
with the United Nationl, lpecialized agenciel, 
governmp.ntal health adainiatrations, profealional 
groups and such other oraan1r.at1on. aa .. y be 
deemed appropriata; 

(e) to aaalat Govern.enta, upon requeat. in 
atrengthening health aervicea ; 

(d) to furniah appropriate technical aaaiatance and, 
in eaergenciea, nece •• ary aid upon the requeat or 
acceptance of Goverra.enta; 

Ce) to provide or a .. ht in providing, upon the reque.at 
of the United Nationa , health aervieea and 
facilitiea to l peeial groupa, lueh aa the peoples 
of truat territori.a; 

(f) to eatablhh and maintain such afhtniatraUve and 
technical services as uy be required, including 
epidemiological and statistical services; 

( g) to stlmu13te and advan ce work to eradicate ep!. demi c , 
endemic and o ther di seases; 

'-'--'\Joy I _ "I!ll j.J1 

,. ."tL...-lI 

o"J c:o '"" "'.J It,.;..... ~ w.-J I U".J \.,; 

.,-....J1j.AJ1 "" ..... ,j .;.-=JI, ..., .. -II .w...s j.AJ1 (') 
• ..>,.lll 

• 
4-~..,,;, -.-Il c il5,,JI"~lrilt'" JW 0,L.....:'-\e\il ('-:-') 

~.j.r.h ~I ..,;:. ~L.-Il, 4."..a,t..J1 ~I..,;:.I ... I .. .II, 

I ~ .,l>.J; l;...J I,. L,.. ~ "'~ I-,.- • c I-U I V 

o.=.l...LIioJ I~~ .." 

• u> l....:;J I 

t,...1lo .,l> 'I.:., • ~ ~ ~ I ..... t- ( ..,. ) 
• o".-...J I 

\.s},_hJk:.il.... r.i, I ~WI~"..u.WI~J.i:; (..I) 

. l,-I~,' c ~~ I.,.u. .,l>' I.:., r»)lJ I w-J I r< -'" 

...:.)1 _ I ,; 1I, ~ I.....&.,.;,jI. I-'..J.i:; r.i,..u.L_Jl,'. I-'..J.i:; ( .... ) 

• 4--~l,,;. ~ u.~;,..u...=..J'r·il~ ~'~~I 
... I..>y L, il,...:..J I ,,-J 1,11 0.,-.,.....:5 

~ ~ . ~1,~ ... '"t~1.,;;..1......&.,.;,jI..:.rr~..u I..'L.:..;,' (,) 
~.1I,;...J', • ~ '-- ~ I, ~~,J 1.,;;.. 1..,J..oOj I oill.j 

v:" .r--C~I JI..d.::_' ~1~I)I ,J}-t....JI ....::.. l::..-:._',~ ( j ) 

.. , .. :p lr'~1 If tAr--'": w .. ,:~,JI, '.i."!~,,JI 



(h) 

(i) 

(H 

(k) 

( 1) 

(m) 

(n) 

( 0) 

~o promote, in co.operation with other specialized 
agencies where necessary, the prevention of 
accidental -injuries; 

to promote, in co-operation with other specialized 
agencies where necessary, the improvement of 
nutrition, housing •• enit8tion, recreation. 
economic or working conditions and other •• peets 
of environmental hygiene ; 

to promote co-operation among scientific and 
profe •• ional group. which contribute to the 
advanceaent of healtb; 

to propose conventiona, agree.enta and regulationa, 
and make recommendations with respect to inter
national health matters and to perf anD such duties 
as may be assigned thereby to the Organization 
and are consistent with its objective; 

to proaote maternal and child health and welfare 
and to foster the ability to live hanaoniously 
in a changing total environment; 

to foster activities in the field of mental health, 
especially those affecting the harmony of buamn 
relations ; 

to promote and conduct research in the field of 
health; 

t o promote improved standards of teach ing and 
training in the health, medical and related 
professions; 

( p) t o study and report on , in co- operation with 
other specialized agencies where necessary, 
administrative and aocial techniques affecting 
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(q) 

public health and medical care from preventive 
and curat ive points of view, including hospi t al 
services and soc ial securLty; 

to provi de information, counsel and assistance 
in the field of health ; 

(r) to assist in developing an informed public 
opinion among all peoples on matters of health; 

(s) to eatablish and revise as necessary inter
national nomenclatures of di.eases, of causes 
of death and of public health practices; 

(t) 

(u) 

to standardize diagnostic procedurea aa necessary; 

t o develop, establish and promote international 
standards with respect to food, biological, 
pharmaceutical and similar products ; 

(v) generally to take all necessary action to attain 
the objective of the Organization. 

CHAPTER III - KEKBERSHIP AND ASSOCIATE HEMBERSHIP 

Article 3 

.Keaberahip in the Organhatlon ahall be open to 
all States. 
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Article 4 

Members of tbe United Nations .. y beco.e 
H .. ber. of the Orsanization by .isnina or otherwi.e 
.cceptins this Con.titution in .ccordance with the 
provi.ions of Ch.pter XIX and in accordance with 
their con.titutional proce •• ea. 

Article 5 

The State. whoae Govern.enta have been invited 
to .end observers to the International Health 
Conference held in New York, 1946, .. y beca.e 
H.-bers by sianina or otherwi.e accepting this 
Conltitution in accordance with the proviaion. of 
Chapter XIX and in accordance with their constitu~ 
tional proce ••• s provided tbat .uch .1snature or 
.cceptance sball be coapleted before the fir.t 
ses.ion of the Health A .... bly. 

Article 6 

Subject to tbe condition. of any agre~nt between 
the United Nation. and the Oraanization, approved 
pursuant to Chapter XVI, State. whicb do not beco.e 
~er. in accordance with Articles 4 and 5 .. y apply 
to beco.e ~ber. and sball be adaitted a. ~ber. 
when tbeir .pplic.tion ba. been approved by a .i.ple 
"Jority vote of the Healtb A .... bly. 

Article 7 

If • Kember fail. t o meet it. financial 
oblisations to the Org.nization or in otber exceptional 
circums tances , the Healtb Assembly may. on sucb con~ 
ditionl as it thinks proper. auspend the votins 
privileSel and lervices to which • He_ber is entitled. 
The Health Allembly shall have the authority to 
restore such voting privileges and services. 
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Article 8 

Territories or groups of territories which are not 
responsible for the conduct of their in ternational 
relations may be admi t t ed as Associate Members by the 
Health Assembly upon application made on behalf of 
such territory or group of territor ies by the Member or 
other au thority having respons ibi lity for their inter
national r e la tions. Re presentat ives of Associate 
Members to the Health Assembly should be qual ified by 
their technical competence. in the field of health and 
should be chosen from the native population. The 
nature and extent of the rights and ob ligations of 
Associate Members shall be determined by tbe Health 
Aasembly. 

CHAma IV ... ORGANS 

Article 9 

The work of the Organization ahall be carried 
out by : 

(&) 

(b) 

The World Health Assembly (herein called the 
Health Assembly) ; 

nte Executive Board (hereinafter called the 
Board) ; 

(c) The Secretariat. 

CHAPTER V ... mE WORLD RF.AL11I ASSEMBLY 

Article 10 

The Health Aasembly shall be composed of 
de legatel!l representing Mell!bera. 
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Article 11 

Bach Me.ber ahall be represented by not more than 
three delegate •• one of whOll .hall be dea1gna.ted by 
the HeRber as chief delegete. Thea. delegates should 
be chosen from among per.ona mo.t qualified by their 
technical coapetence in the field of health, preferably 
representing the nUionel health adaa1niatration of the 
M_ber. 

Article 12 

Alternates and adviser ... y accompany delesatea. 

Article 13 

The Health A.se-bly ahall aeet 1n regular annual 
ae.aion and in auch .pecial .ea.ion •• a .. y be 
neceaaary. Special ae.aiona ahall be convened at 
the requeat of the Board or of a majority of the 
He.ber •• 

Article 14 

The Health As.embly, at each .nnual .e.aion, ,hall 
select the country or region in which the next annual 
aeaaion aball be held, the Board .ub.equently fixing 
the place. The Board ahall dete~ne the place where 
a apecial .e •• ion aball be held. 

Artiele 15 

The Board, after consultation with the Secretary
General of the United Rationa, .hall deter.1ne the 
date of each annual and special •••• ion. 
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Article 16 

The Health Asseably shall elect its President and 
other officers at the beginning of each annual session. 
They sball hold office until their successors are 
elected. 

Article 17 

The Health Assembly shall adopt its own rules of 
procedure. 

Article 18 

(a ) 

(b) 

(0) 

The functions of the Health Assembly shall be: 

to determine the policies of the Organization; 

to nsme the Heabers entitled to designate a 
person to serve on the Board; 

to appoint the Director-General; 

(d) to review and approve reports and activities of 
the Board and of the Director-General and to 
inltruct the Board in regard to mattera upon 
which action. study. inveatigation or report 

(e) 

( f) 

.. y be considered deairable; 

to establish auch committees as .. y be considered 
neceasary for the work of the Organization; 

to supervise tbe finencial policies of the 
Organization end to revl.w end epprove the budaet; 
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(8) to instruct the Board and the Director-General 
to br i ng to the attention of Members and of 
international organizationa, governmental or 
non-governmental, any matter with regard to 
health which the Health Assembly may consider 
appropriate. 

(h) to invite any organization. international or 
national. governmental or non-governmental, 
which haa responsibilities related to tboae of 
the Organization. to appoint representatives to 
participate, without right of vote, in ita 
meetinga or in thoae of the committees and 
conferences conYened under ita authority. on con
ditions prescribed by the Health Assembly; but 
in the case of national organizationa, invita
tiona aball be i.aued only with the conaent of 
the Government concerned; 

(i) to consider reco.mendations bearing on health made 
by the General Assembly, the Economic and Social 
Council, the Security Councilor Trusteeship 
Council of the United Nations, and to report to 
them on the steps taken by the Organi~ation to 
give effect to such recommendations; 

(j) to report to the Economic and Social Council in 
accordance with any agreement between the Organi~ 
zation and the United Nations. 

(k) to promote and conduct research in the field of 
health by the peracnnel of the Organization, by 
the establishment of its own institutions or by 
co~operation with official or non-official 
institutions of any Member with the conSent of 
its Govern.ent; 

(1) 

(0) 

to establish sucb other institutions al it may 
consider de'irablej 

to take any other appropriate action to furtber 
the objective of the Organizationj 
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A'1'ticle 19 

The Health Assembly shall have autbo'1'ity to adopt 
conventions or agreements with respect to any matter 
within the competence of the Organization. A two
thirds vo te of the Health Assembly shall be requir ed 
for the adoption of such conventions or agreement s, 
which shall come into force for each Member when 
accepted by it i n accordance with its constitutional 
processes. 

Article 20 

Each Member undertakes that it Will, within 
eighteen months after the adoption by the Health 
Assembly of a convention or agreement, take action 
relative to the scceptance of such convention 0'1' 
agreement. Each Member shall notify the Director
General of the action taken, and if it does not 
accept such convention or agreement within the time 
limit, it will furnish a statement of the re8sons 
for non-acceptance . In case of acceptance, each 
Hember agrees to make an annual report to the 
Di rector-General in accordance with Chapter XIV. 

Article 21 

The Heal t h Assembly shall have authority to 
adopt regulations concerning: 

(a) 

(b) 

(0) 

sanitary aDd quarantine requirements and other 
procedures designed to prevent the international 
spread of disea.e ; 

nomenclatures with respect to diseases, causes 
of death and publ i c health practices; 

standards with respect t o diagnostic 
procedures for international use; 
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(d) 

(.) 

standards ~ith respect to the safety. purity 
and potency of biological, pharmaceutical and 
similar products moving in international 
commerce; 

advertising and I"abelling of biological, 
pharmaceutical and similar products moving in 
international cOIIIIIerce. 

Article 22 

Regulations adopted pursuant to Article 21 shall 
come into force for all Members after due notice has 
been given of their adoption by the Health Assembly 
except for such Members as may notify the Director
General of rejection or reservations within the 
period stated in .the notice. 

Article 23 

The Health Assembly shall h.ave authority to make 
recommendations to Members with respect to any matter 
within the competence of the Organization. 

CHAPTER VI - mE EXECUTIVE BOARD 

Article 24 

The Board shall consist of thirty persons desig
nated by as many Members. The Health Assembly. taking 
into account an equitable geographical distribution, 
shall elect the Members entitled to designate a person 
to serve on the Board. Each of these Members should 
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appoint to the Board a person technically qualified in 
the field of health, who may be accompanied by 
alternates and adviaers, 

Article 25 

These Hembers shall be elected for three years and 
may be re-elected. provided that of the fourteen Members 
elected at the first seasion of the Health Assembly held 
after the coming into force of the amendment to this 
Constitution increaaing the membership of the Board 
from twenty-four to thirty the terma of two Kembera 
shall be for one year and the terms of two Members shall 
be for two yeara. aa determined by lot. 

Article 26 

The Board shall .eet at least twice a year and 
shall determine the place of each ~eting, 

Article 27 

The Board ahall elect ita Chair.an from amana ita 
• mbera and shall adopt ita own rules of procedure, 

Article 28 

(0) 

(b) 

The functions of the Board .hall be: 

to give effect to the deciaiona and polici • • of 
tbe Belith A .... bly; 

to act aa the executive organ of the Health Aasembly; 
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(0) 

( d) 

to perform any other functions entrusted to it 
by the Health A •• e.bly: 

to advise the Health A •• embly on queatioa. 
referred to it by that body and on .. tter. 
••• igned to the Or,eniz.tion by conventtona, 
asreeaenta and regulations: 

(e) to auh.it advice or propo •• l. to the Health 
A •• a.bly on ita own inttiattve; 

(f) to prepare the asenda of .. etina_ of tbe 
Bealtb Au.bly; 

(a) 

(h) 

to IUbait to the Health A •• ~bly for considera
tion and approval a general progr.-e of work 
coyulns • specific periodi. 

to study aU queatlou within ita competence; 

(1) to take e.ergency .e •• urea within the functions 
and financial resources of the Organization to 
deal with events requiring immediate action. 
In particular it .. y authorize the Director
General to take the necessary steps to cacbat 
epidemics, to participate in the organization of 
health relief to victims of a calamity and to 
undertake studies and re.earch the urgency of 
which has been drawn to the attenti?n of the 
Board by any Member or by the Director-General. 

Article 29 

The Board shall exercise on behalf of the whole 
Health Assembl y the powers delegated to it by that 
body. 
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CHAPTER VII - nlE SECREtARIAT 

Article 30 

The Secret.riat sh.ll comprise the Director
General and auch technic. 1 and .dainiatrative ataff 
•• the Ora.nization .. y require. 

Article 31 

The Director-Gener.l .hall be .ppointed by the 
B .. lth An.bly on the 1lOIa1nation of the Bo.rd on 
.uch te~ aa the He.lth A •• ..bly .. y deter.ine. 
The Director-General •• ubject to the authorlty of 
the Board. ahall be the chief technical and 
ad.1ni.trativ. officer of the Orlaniz.tlon. 

Articl. 32 

The Director-General shall be e&-officio 
Secretary of tbe Health A .. ...,ly. of the Board, of 
all c~halons .nd ccn.ittee. of the Or,aniz.tion 
and of conference. convened by It. Be .. y delesate 
the .. functiona. 

Article 33 

The Director-Gener.l or htl represent.tlve .y 
en.blhb • procedure by .greeaent with "_ben. 
peradttina hia, for the purpoae of di.ch.rging hi. 
dutlea. to bave direct .cceaa to their v.cioua 
depar~nta, e.peclally to their he.lth .dDiniatra
tiona and to nation.l h .. lth org.nizationa. govern
aental or non-governmental. He.y .1.0 .atabli.h 
direct relation. with lnternational org.nizatlons 
whoae activities come within the ca.petence of the 
Ora.niz.tion. He sh.ll keep regional office. 
Infor.ed on all .. tter. Lnvolvina tbelr reapective 
.c .... 
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Artic le 34 

the Director-General shall prepare and submit to 
the Board the financial .tatements and budget estimates 
of the Organization. 

Article 35 

The Director-General shall appoint the staff of the 
Secretariat in accordance with ataff regulations e.tab
lished by the Health Aa . eably. The para.ount considera
tion in the aaployaent of the staff ahall be to asaure 
that the efficiency. i ntegrity and internationally 
representative character of the Secretariat ahall be 
.aintained at the highes t level . Due regard ahall be 
paid also to the importance of recruiting the ataff on 
as wide a geographical basiS as posaible. 

Article 36 

the conditions of aervice of the staff of the 
Organization ahall conform as far .s poss i ble with 
those of other United Na tions organizations. 

Article 37 

In t he performance of their dut i es the Director
General and the staff shall not seek or receive 
inst ructions from any government or from a ny authori t y 
exter nal to the Organization. They sh. ll r efrai n 
from any action which might reflect on their poSition 
as international officers. Each Membe r of t he Organiza
t ion on its pa r t undertakes to respect t he exclUSively 
international character of the Director- General and 
the staff and not t o seek to influence them. 
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CKAPTER VIII ~ CCi1KI'I"I'lES 

Article 38 

The Board shall establiah such committees aa the 
Keatth Assembly .. ~direct and. on ita own initiative 
or on the proposal of the Director-General. may estab~ 
lish any other ca..ittees considered desirable to 
serve any purpose within the competence of the Organi~ 
~atlon . 

Article 39 

The Board, from time to time and in any event 
annually, shall review the necessity for continuing 
each c~Lttee. 

Article 40 

The Board .. y provide for the creation of or the 
participation by the Organization in joint or mixed 
com.ittees with other organizations and for the 
representation of the Organization in committees 
established by such other organizations. 

CHAPl'ER IX - CONFERENCES 

Article 41 

The Kealth Assembly or the Board may convene l ocal. 
general, technical or other special conferences to con
sider any matter within the competence of the Organiza
tion and may provide for the representation at such 
conferences of international organizations and, with 
the consent of the Government concerned, of national 
organizations, gove rnmental or non-governmental. The 
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manner of such representation shall be determined 
by the Health Assembly or the Board. 

Article 42 

The Board may provide for representation of 
the Organization at conferences in which the Board 
considers that the Organization ha. an interest. 

CBAPrER X - HEADQUARTERS 

Article 43 

The location of the headquarters of the Organiza
tion shall be determined by the Health Assembly after 
consultation with the United Nations. 

CHAPTER XI - REGIONAL ARRANGEMENTS 

Article 44 

(a) The Health Assembly shall from time to time 
define the geographical areas in which it is desirable 
to establish a regional organization. 

(b) The Health Assembly may, with the consent of a 
majority of the Members situated within each area so 
defined, establish a regional organization to meet 
the special needs of such area. There shall not be 
more than one regional organization in eacb area. 
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Article 45 

Each regional or,anization shall be an integral 
part of the ~rganhation in accordance with this 
Constitution. 

Article 46 

Each regional organization shall consist of a 
regional cOlIIDittee and a regional office. 

Article 47 

Regional Committees shall be composed of representa
tives of the Kember States and Associate Members in the 
region concerned. Territories or groups of territories 
within the region, which are not responsible for the con
duct of their international relations and which are not 
Associate Members, shall have the right to be represented 
and t o participate in regional committees . The nature and 
extent of the rights and obligations of these territories 
or groups of territories in regional committees shall be 
determined by the Health Assembly in consultation with the 
Member or other authority having responsibility for the 
internationsl relations of these territories and with the 
Member States in the region. 

Article 48 

Regional committees shall meet as often as 
necessary and shall determine tbe place of each meeting. 

Article 49 

Regional committee. shall adopt their own rules of 
procedure. 
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Article 50 

(a) 

The functions of the regional committee shall be : 

to formulate policies governing matters of an 
exclusively regional character; 

(b) to supervise the activities of the regional office: 

(c) to suggest to the regional office the calling of 
technical conferences and such additional work or 
investigation in health matters as in the opinion 
of the regional committee would promote the 
objective of the Organization with the region; 

( d) to co-operate with the respective regional 
committees of the United Nations and with those of 
other specialized agencies and with other regional 
international organizations having interests in 
common with the Organization; 

( .) 

( f) 

(g) 

to tender advice. through the Director-General. to 
the Organization on international health matters 
which have wider than regional significance; 

to recommend additional regional appropriations 
by the Governments of the respective regions if the 
proportion of the central budget of the Organiza
tion sllotted to that region i8 insufficient for 
the carrying-out of the regional functions; 

such other fUnctions as may be delegated to the 
regional com=ittee by the Health Assembly. the 
Board or the Director-General. 
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Article 51 

Subject to the general authority of the Director
General of the Organization. the regional office shall 
be the administrative organ of the regional committee. 
It shall. in addition, carry out within the r egion the 
decisions of the Health Assembly and of the Board. 

Article 52 

The bead of the regional office shall be the 
Regional Director appointed by the Board in agreement 
with the regional committee. 

Article 53 

The staff of the regional office shall be appointed 
in a manner to be determined by agreement between the 
Director-General and the RegIonal Director. 

Article 54 

1 The Pan American Sanitary Organization represented 
by the Pan American Sanitary Bureau and the Pan American 
Ssnitary Conferences, and all other inter-governmental 
regional health organizations in existence prior to the 
date of signature of this Constitution. shall in due 
course be integrated with the Organization. !hia integra
tion shall be effected as soon as practicable through 
common action based on mutual consent of the competent 
authorities expressed through the Organizations concerned. 

1 Renamed "Pan American Health Organization" by 
deciaion of the XV Pan American Sanitary Conference. 
Sept.-Oct. 1958. 
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CHAPTER XlI ~ BUDGET AND EXPENSES 

Article 55 

The Director-General .hall prepare and .ubmit to 
the Board the budget estimate. of the Organization. 
The Board .hall consider and submit to the Health 
Assembly such budget e.ti.-tes, together with any 
recommenda t ions the Board .. y dee. advisable. 

Article .s6 

Subject to any agreement between the Organization 
and the United Nations, the Health Assembly shall review 
and approve the budget esti.-tea and shall apportion the 
expen.e. among the Kember. in accordance with a scale to 
be fixed by the Health A.ae.bly# 

Article 57 

The Health Assembly or the Board acting on behalf of 
the Health A.sembly may accept and administer gifta and 
bequests made to the Organization provided that the con
ditions attached to auch gifts or bequests are acceptable 
to the Health Asaembly or the Board and are consiatent 
with the objective and policies of the Organization. 

Article .s8 

A special fund to be uaed at the discretion of the 
Board shall be establi.hed t o meet emergencies and 
unforeseen contingenc ies. 
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CHAm .. XIII - VOTING 

Article 59 

Each Member shall have one vote in the Health 
Auem.bly. 

Article 60 

(a) Decisions of the Health Assembly on important 
questions shall be made by a two-thirds majority of the 
MeDbers presen~ and voting. These questions shall 
include: the adoption of conventions or agreements; 
the approval of agreements bringing the Organization 
into relation with the United Nations and inter
governmental organizations and agencies in accordance 
with Articles 69, 70 and 72; amendments to this 
Constitution. 

(b) Decisions on other questions, including the 
determination of additional categories of questions to 
be decided by a two-thirds majority. shsll be made by 
a majority of ttie Members preaent and voting. 

(c) Voting on analogous matters in the Board and in 
committees of the Organization shall be made in 
accordance with paragraphs (a) and (b) of this Article. 

CHAPTER XIV - REPORTS SUfIoIITTED BY STATES 

Article 61 

Each Member shall report annually to the 
Organization on the action taken and progress 
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achieved in improving the health of ita 
people. 

Article 62 

Each Member shall report annually on the 
action taken with respect to recommendations made 
to it by the Organization and with respect to 
conventiona. agreements and regulations. 

Article 63 

Each Member shall communicate promptly to the 
Organization important laws, regulationa , official 
reporta and atatistics pertaining to health which 
have been published in the State concerned. 

Article 64 

Each Member shall provide statistical and 
epidemio logical reports in a manner to be determined 
by the Health Assembly. 

Article 65 

Each Member shall ·transmit upon the request of 
the Board such additional information pertaining to 
health as may be practicable. 

CHAPTER XV - LEGAL CAPACITY . PRIVILEGES AND IMMUNITIES 

Article 66 

The Organization shall enjoy in the territory of 
each Member such legal capacity as may be necessary for 
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the fulfilment of its objective and for the exercise 
of its functions. 

Artic Ie 67 

(a) The Organization shall enjoy in the territory of 
each Member such privileges and immunities as may be 
necessary for the fulfilment of its objective and for 
the exercise of its functions. 

( b) Representatives of Members, persons designated 
to serve on the Board and technical and administrative 
personnel of the Organization shall similarly enjoy 
such privileges and immunities as are necessary for 
the independent exercise of their functions in 
connexion with the Organization. 

Article 68 

Such legal capacity, privileges and immunities 
shall be defined in a separate agreement to be prepared 
by the Organization in consultation with the Secretary
General of the United Nations and concluded between the 
Members. 

CHAPTER XVI - RELATIONS WITH OTHER ORGANIZATIONS 

Article 69 

The Organization shall be brought into relation 
with the United Nations as one of the specialized 
agencies referred to in Article 57 of the Charter of 
the United Nations. The agreement or agreements 
bringing the Organization into relation with the United 
Nations shall be subject to approval by a two-thirds 
vote of the Health Assembly. 
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Article 70 

The Organization Ihall eltablish effective 
relationl and co·operate closely with such other inter
governmental organizationa al may be desirable. Any 
formal agreement entered into with luch organizations 
sball be .ubJect to approval by a two-thirds vote of 
tbe Health A •• e.bly. 

Article 71 

The Organization "y, on matterl within it. c~ 
petence, .ake .uitable arrangeaenta for con.ultation 
and co-o~aration with non-governmental international 
oraani.ation. and, with the conaent of the Govern.ent 
concerned. with national organizations, governmental 
or non-govern.ental. 

Article 72 

Subject to tbe approval by a two-thirds vote of the 
Healtb ASlembly. the Oraanization .. y take over from any 
other international oraanization or aSency whoae purpoae 
and activitiea lie within the field of coapetence of 
tbe Organization such functions, reaources and obligationa 
al .. y be conferred upon tbe OrSanization by international 
aare ... nt or by ~tually acceptable arrange.enta entered 
into between the coapetent authoritiel of tbe relpective 
ora&at.ationl. 

CRAnER XVII - AHENIII!NTS 

Article 73 

Texta of propoa.d ... n~nta to thia Conltitution 
aball be c~nicat.d by the Director-General to Heabara 
at 1.aat aix month. in advance of their conaideration by 
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the Health Assembly. Amendments shall come into force 
for all Members when adopted by a two-thirds vote of the 
Health Assembly and accepted by two-thirds of the Members 
in accordance with their reapective constitutional processes. 

CHAPTER XVIII - INTERPRETATION 

Article 74 

The Chinese, English, French, Russian and Spanish 
texts of thi~ Constitution aball be regarded aa equally 
autbentic. 

Article 75 

Any question or dispute concerning the interpreta
tion or application of tbis Constitution whicb is not 
aettled by oe80tl&tion or by tbe Health Aaa .. bly ahall 
be referred to the International Court of Justice in 
conformity with the Statute of tbe Court, unleaa the 
partIe, concerned agree on another .ade of •• ttle.ent. 

Article 76 

Upon autbori&ation by the General Aa.eEbly of tbe 
United Nations or upon authorization in accordance with 
any agreement between tbe Organization and the United 
Nationa, the Organization .. y requeat the International 
Court of Justice for an adviaory opinion on any legal 
queation arising within the competence of the Organiza
tion. 

Article 77 

The Director-General may appear before the Court 
on behalf of the Organization in connexion with any 
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,roc •• d.1Il&' .r1lill& out of any .ucb requ .. t for an 
adY1Iory o,inion. He aball uke arrana_enU for 
tbe pr .. eatatioa. of the ca •• before tbe Court , 
includ.11l& .rrana .. eat. for tbe .rau-ent of different 
view. on tbe que.tion. 

CBAPTlI XU - EN'TlY-~FOICI 
• 

Article 18 

Subject to the provi.ion. of Chapter Ill, tbi. 
CODItitution ~11 r ... lu opea to all State. for 
.ilDltur. or accepteace. 

Article 79 

(a) State. _,. bee .. parti .. to thil Coutitutiou bJ 

(i) .iaoatura without r ••• rvatiOft a. to approval; 

(ii) .iaoature .ubJect to approval followed by 
accepteace; or 

(iii) acceptance. 

Cb) AcceptaDCe .ball be effected by the dapo.it of 
• fo~l in.t~nt with the Secr.tary-General of tbe 
United Nation •• 

Article 80 

rbi. Con.titution .ball ca.e into force vben 
tventr-.iz Me.ber. of tbe United Hatioaa bava baca.a 
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parties to it in accordance with the provisions of 
Article 79. 

Article 81 

In accordance with Article 102 of the Charter of 
the United Nation. the Secretary-General of the United 
Nation. will resi.ter tbis Constitution when it ba. been 
signed without re.ervation as to approval on behalf of 
one State or upon deposit of the first in,stl'UlDent of 
acceptance. 

Article 82 

lhe Secretary-General of the United Nation. will 
infora States partie. to this Constitution of the date 
when it has COIM into force. He will also infom thea 
of the datea when other State. have beca.e per ties to 
this Con.titution • 

IN FAITH WHEREOF the under.ianed repreaentativea, 
baving been duly authorized for that purpose, .ian thia 
Constitution. 

DONI in the City of Hew York thia tventy-aecond day 
of July 1946, in a ainsle copy in the Chineae, Eoali.h, 
French, auaaian and Spaniah lanauale., each test beins 
equally authentic. The orilinal texts shall be 
deposited in the archiv .. of the United Rationa. The 
Secretary-General of the United Ration. will send 
certified copies to each of the Govern.enta repre .. nted 
at the Conference. 
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o R G A N I SAT ION MONDIALE D E L A 

RESOLUTION 

DE LA 

TRENTE ET UNIEME ASSEMBLEE MONDJALE DE LA SANTE 

AMENDANT LA CONSTITUTION 

DE L'ORGANISATION MONDIALE DE LA SANTE 

(Article 74) 

SAN T E 

Le 18 mai 1978 la Trente et uni~me Assembl~e mondiale de la Sante 
8 adopte Is rEsolution ci-jointe amendant l'article 74 de la 
Constitution de l'Organisation mandiale de la Sante . 

EN FOI DE QUOI j'ai signe Ie prEsent document. 

FAIT A Gen~ve. Ie deux novemhre 1978 en deux exemplaires dont 
un est transmis au Secreta ire genEral des Nations Unies, dEoositaire 
de la Constitution, et l'autre conserv~ dans les archives de 
l'Organisation mondiale de 18 SantE. 

!SignA7 - -
Dr H. Mahler 

Directeur g~n~ral de 
l' Organisation mondiale de 1& SantI 





La Trente et Uni~ .. Aa.e.b1te .aDdiala de 1. Santt 

1. ADOPT! 1 l amenda .. nt c1.annext 2 l l'articla 74 de Ie Conatitution, lee textea 8n81818, 
arabe, chino1., eepagno1, fran~aie et ruaea ttant 'cal ... at euthentiquee; 

2 . ADOPTE 1. 
le texte arabe 
8Ua1Dentionnt 1 

verdon arabe d_aunax .. J 
de Ie Coaatitution en 

authentique da 1. Conatitutioo lor. da l'entr" 
la Contititution. 

tant que texte qui constituera 
an viaueur de l'amendement 

D1x1~ e'anc. plfnilra , 18 mai 1978 
All/VI,flo 



AHENDEHENT A L'ARTICLE 74 DE LA CONSTITUTION 

TEXTE ANGLAtS 

Article 74 - Delete and replace by: 

Art icle 74 

The Arabic . Chinese, Eng'lish, French, Russian and Spanlsh 
tex ts of this Constitution shall be regarded as equally authentic. 

TEXTE ARABE 

TEXTE CHH~OIS 

*!lI.!Rit'if.JRtt1Id::*. 'I'X*. ~X*. i!X*. #l:X*.foWJ/I.!fX*!!]S'-'-tffiiJ,* 
9J: :fJ • 



TEXT! ESPAGNOL 

Articulo 14 - Suatttuy.a. por 

Articulo 14 

"Loa texto. en 'rabe, chino, e.panal, fr.nce., ingU. y ruao ide e.ta Con.tituci6n urlin 
conaider.doa taual_nte .ut4ntico •• " 

TEXT! FRAlfCAIS 

Article 14 - Re.pl.cer par Ie texte .uivant 

Article 14 

"Le. texte. anglai., arabe, chinoi., e'pagnol, fran~als et russe 
de cette Con.titution aont conaldfrfe ca..e fgalellleRt authentiques." 

TEXTE RUSSE 

epTWI 14 

AMr~.lc •• I •• pa6c ..... cna.c ..... W7&lcx •• • pyce •••• tpa~3c."1 TexcTV 
"CTO".ro 7~ •• np.3"~ pa • .a .y~eKTMqMWVa . 



CONSTITUTION DE L 'ORGANISATION HONDIALE DE LA SANTE 
1 

Lea ETATS parties A cette Constituti on d~clarent, en 
accord avec la Charte·des Nations Unies, que les principea 
suivants sont ~ 1a base du bonheur des peuples , de leurs 
relations harmonieuses et de leur s~curit~ : 

La sante est un ~tat de complet bien-@tre physique , 
mental et social, et ne consiste pas seulement en une 
absence de malad1e ou d'infirmit~. 

La possession du me11leur ~tat de sant~ qu'il est 
capable d'atteindre constitue l'un des droits fondamen
taux de tout @tre humsin, quelles que soient sa race, 
sa religion, ses opinions politiques, sa condition 
economique ou lociale. 

La sant~ de t ouS Ies peuples est une condition fondamen
tale de la paix du monde et de la securite: elle depend 
de la cooperation la plus etroite des individus et des Etats. 

Les resultats atteints par cheque Etat dans l'amf11o
ration et la protection de la sante s ont precieux pour 
tous . 

t'inegalite des divers pays en ce qui concerne l'amfliora
tion de la sante et la lutte contre Ies maladies, en par
ticulier les maladies transmiuibles, est un peril pour toos. 

1 
La Constitution a ete adoptee par la Conference interna-

tionale de la Sante. tenue A New York du 19 Juin au 22 juil1et 
1946, et a ete lignee par le8 representants de 61 Etats Ie 
22 juillet 1946 (Actes off. Drs. mond. Sante, 1. 100). Lea 
amenda.ent8 adoptes par la Vingti~me et Ia Vln8t-Sixi~me 
Ass~blees mondiales de 1_ Sante (resolution WHA20.36 et 
WHA26 . 37) sont entres en vigueur Ie 21 mat 1975 et Ie 
3 f6vrier 1977 respectivement; il •• ont incorpores au present 
texte. 
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Le diveloppement sain de l'enfant est d'une importance fon
dsment.lei l'aptitude A vivre en harmonie avec un milieu en 
pleine tranaform.tion est esaentielle 1 ce diveloppement. 

L'acb.taaion de toua les peuples au bf,nf,f!ce des connaissancea 
acquhes par les sciences _dicalell, paychologiques et appa
rentf,es est essentielle pour atteindre Ie plus baut degrf, de santt. 

Une opinion publique f,clairf,e et une coop~ration active de 
la part du publiC sont d'une importance capitale pour l'ami
lioration de la santf, des populations. 

Les gouvernements ont la respons.bilitt de la asntf de 
leurs peuples; lIs ne peuvent y faire face qu'en prenant 
les mesures sanitaires et soeiales approprifea. 

ACCEPTANT CES PRI~CIPBS, dans Ie but de eoopfrer entre 
elles et avec toua autres pour amiliorer et protf,ger la santf, 
de taus les peuplea. lea Partiea contractantea acquiescent 1 
ladite Constitution et 'tablisaent par Ie. prfaentea l'Orsa
nisation .endiale d. la Sant' comme une institution spfeialis'e 
aUK teraea de I'artiel. 51 de la Cbarte de. Hationa Unl ••• 

CRAPlTU I - !IJT 

Article 1 

Le but de l'Organiaation mondiale de la Santf (ci-apr~s 
dinomaie l'Organisatlon) est d'amener teu. les peupies au 
niveau de santi Ie plus f,levf, possible. 
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CRAPITRE II - FONCTIONS 

Article 2 

L'Organisation, pour atteindre son but, exeree les 
fonctions suivantes : 

a) agir en tant qu 'autoritf direetrice et coordonnatrice. 
dana Ie domaine de la I.ntf. des travaux ayant un 
earact~re international; 

b) ftablir et maintenir une collaboration effective avec 
leI Hatiena Uniea. lea institutions apfeialisfes, lea 
administrations gouvernementale. de I. asntf . lea 
groupe. professionnel •• ainsi que telles autres orga
nisationa qui paraltraient indiqufes: 

e) .ider leI louvernemenu, aur leur deaande, .. renforcer 
leurl services de .antf; 

d) fournir l'.ssistanee tecbnique approprife et, dana 
lea eas d'urgence. l'aide n~eesaaire, .. la requite 
des gouverneaents ou aur leur acceptation; 

e) fourpir ou aider 1 fcurnir . .. la requite des Nationa 
Uniel, des services aanitaires et dea aecoura .. des 
groupements spfeiaUK tels que lea populationa dea 
territoire. aous tutelle; 

f) ftablir et entretenir tels services administratifs et 
teehniques jugfs nfeessaires , y eampris des services 
d'fpidfmiologie et de statistlque: 

g) stlmuler et faire progresser l'actlon tendant .. la 
suppre.sion des maladies fpidfmiques, endfmiques et 
aut res: 

'-'---' t1.,J I - Ii I:J I j.AiJ I 

'" "6 .JL-.J1 

o"J I:J I ..., t1.,J I t,..;.a ~ w....J I <J"> I.:; 

~lj...oJl ,,' .... .j ~I, ..... j'l';.kJ....S j...oJl (\) 
, ..,J,..,)I 

• ..;, · .11 ~ '1~.,JI, • -...:..JI r''11 eo J W ",l..; .. \;1 (~) 
..L...J.; .rh ~I ~ 1. .... ,.11, ... ,i-J' 4,.-oJ1 ~ '}" 'II, 

l.i.-o ..,4 j;, li..J I" l,....l:.. u;;'" l..,.- , ~ L.U I u-
~t.....;J1 

~1...J.OJ1.;.r".j' ~ .';"l;." ~I..,i-JI'''''L. (..,.) 
4,.-oJ I 

• t.J j I,..JJ I..::.. 'H... .,;, f ~ W I ;.".;.;J I 6.,u.L-J I ("!..li:; (oJ ) 

, t,J~,' ~ I..,i-J I -,...t1 ..,J>' l;., r;)lJ I ~ I ,.. ..., 

..::..)1 e I .. : ",..=.l.,J.ai.J I • jt.(i:; vi".JS.L-l',' , ~.ii: ( .. ) 

; p l.;. ~ t.4J • ......J I r ''I I -,...t1 ..,J>' l;., 4,.-oJ I 

, '-"l.>.,Jl, <l,....:-JI r--l\;''1I.,..~ 

lJ""'""' l.....t • d".;.,i .. II,~}.J ~I..=.l.....-..I' (r r~ ..u l. -l..:..; I (, J 
~j;,li..JI, ' .",L.... 'II, "'L,.JI~I......JI..uj 

' I ''II J,"",,-I 11 ... 1)1" - II~o:...:...:l ,. t..P;- IS' - ~ ,~ U) 
• ""'r''11 u- ... .".., dJ'-l~ .",l,.,J1 



-u -
1" 'J 

- --

-"' 
J 
~ 

1 

go: 
~ . 
~ § 
't.-; 
o • o • 
u~ 

o 
!! ~ .. 

" " u C • • • • • 
~ . " . . o • ~ 
,~ .! .. 
-~~ 

- -- - - -

~ 

" . 
• u ~ 
"~ p 
• lid! 
~ ~ • • 
• u ; ~ 

• ~ . 

o 3 -' ,J .J 

j 
. ~. 

J 



q) 

et les soins ~dicaux pr~ventlf5 et curatlfs, y 
comprls les services hosplt.tallers e t la sfcuriti 
loclalej 

fournir routes informations. donner tOllS conseils et 
toute assistance dans le domaine de la santij 

r) aider l fonaer, panni. lea peuples, une opinion publlque 
fclairie en ce qui conceme la aantf j' 

I) itablir et rfvher, selon les beaoina, la na.enclature 
internationale del .. ladiea, dea cauaea de d~c~ . et des 
~thodea d'hygilne publiquej 

t) 

u) 

v) 

standardiser. dans la meaure ~ cela est nfceasaire, 
lea mithodes de diagno.tic; 

dfvelopper, ftablir et encourager l'adoption de nor.es 
internationales en ce qul cone erne les aliments, las 
produits biologiques. pharmaceutiques et similaires; 

d'une mani~re gtnirale, prendre toute mesure nices
sair e pour atteindre Ie but a88180t 1 l'Organiaation . 

CHAPITRE III - KEKBRES ET MEKBRES ASSOCIES 

Article 3 

La qualitf de Membre de 1 'organisation est accessible 
l tous lea Etats. 
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Article 4 

Les Etats Hembres des Nations Unies peuvent devenir 
Meabres de l'Organisation en signant. ou en acceptant de 
toute autre .. ni~re. cette Constitution. confor.iment aux 
ditpositlons du cbapltre XIX et confo~ent · A leurs 
r~8les constitutionnelles. 

Article 5 

Les Etats doot lea gouverne.ents ont !t~ invit~a A 
envoyer des observateurs 1 La Conf~rence interna.;ionale 
de 1a Sant!, tenue 1 New York en 1946, peuvent devenir 
Hembre. en signant, ou en acceptant de toute autre .. ni~re. 
cette Con~titution, conformfment aux di.positions du 
chapitre XIX et confona!ment 1 leurs r~gles constitution
nelles, pourvu que leu~ signature ou acceptation devienne 
dlfinitlve avant la premUre session de 1 'AaaembUe de la Santf,. 

Article 6 

Sous r!serve des conditions de tout accord A intervenir 
entre les Nations Unies et l'Organisation et qui sera approuv! 
confo~ment au chapitre XVI , lea Btata qui ne deviennent pas 
Hembres conformiment aux dispositions des articles 4 et 5 
peuvent demander 1 devenir Kembres et seront admLa en cette 
qual it! lorsque leur demande aura !ti approuvie 1 la majorit~ 
simple par l'Assemblie de la Santf,. 

Article 7 

Lorsqu ' un Etat Membre ne remplit pas sea obligations 
financieres vis - A-vis de l'Organisation, au dans d'autres cir
constances exceptionnelles, 1 'Assembl~e de la Sant~ peut, aux 
conditions jug~es par elle opporcunes, suspendre les privi
leges attach~s au droit de vote et les services dont bf,n!ficie 
l'Etat Hembre. L'Assemblee de la Sante aura pouvoir de r!tablir 
ces privileges aff~rents au droit de vote et ces services . 
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Article 8 

Les t er ritoires ou groupes de territoires n'ayant pas la 
responsabilite de l a conduite de Leurs relations internatio
nales peuvent Hre adrnis en qua lLte de Membres associes par 
l 'Assemblee de la Sante, sur la demande faite pour Ie compte 
d'un tel territoi re ou groupe de territoires par I'Etat Memb r e 
ou par une autre autorite ayant la r esponsabilite de la conduite 
de leurs relat i ons inte rnationa les. Les r epresentants des Membres 
associh A I 'Assemblee de la Sante devraient €tre qualifies par 
leur competence technique dan s Ie domain e de la sante et 
devraient @tre choisis dans la population indigene . La na ture 
et l'etendue des droits et ob ligations des Membres associes 
seront decerminees par l'Assemblee de La Sante . 

.) 

h) 

c) 

CHAPIrRE I V - ORGANES 

Article 9 

Le fonctionneme.nt de 1 'Organiaation est 8ssurf par 

l'Aa.emblfe .cadiale de la Santf (ci-8pr~s denomaie 
A •• e.blfe de la Sante): 

Ie Conseil executif (ci-apr~s dfnomml Ie Conseil); 

Ie SecrHariat. 

CHAPITRE V - ASSEMBLE! K>NDIALE DE LA SANTE 

Article 10 

L'Assemblee de la Sante est ccmposee de dflfgues reprE
aentant lei Btats HembreB. 
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Article II 

Chaque Etat Hembre est repr~sent~ par trois d~l~gu~s au 
plus, l'un d'eux ~tant design~ par l'Etat Hembre cOllIDe chef 
de d~legation. Ces dH~gu~s devraient @tre choisis parmi 
les personnalites les plus qualifiees par leur competence 
technique dans Ie domaine de la sant~ et qui, de pr~f!rence, 
r epr!senteraient l'administration nationale de la sant! de 
l'Etat Helllbre. 

Article 12 

Des suppl~ants et des conseillers sont admis a accom
pagner les delegues. 

Article 13 

L'Assembl!e de la Sante se r!unit en session ordinaire 
annuelle et en autant de sessions extraordinaires que l es 
c irconstances peuvent l'exiger. Les sessions extraordinaires 
seront convoquees 1 l a demande du Censeil au d'une majorit~ 
des Etats Membres . 

Article 14 

L'Assemblee de la Sant!, lars de chaque sess ion annuelle, 
choisit Ie pays ou la Region dans lequel se tiendra sa pro
chaine sess ion annuelle , Ie Conseil en fi~ant ulterieurement 
Ie lieu. Le CORseil determine Ie lieu aU se tiendra cbaque 
session extraordinaire. 

Article 15 

Le Conseil , apr~s consultation du Secretaire gene ra l 
des Nations Unies. arr~te la date de chaque session annuelle 
et de chaque session extraordinaire. 
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Artie 1e 16 

L'Assemb1~e de La Sant~ ~lit son Prlsident et les autres 
meabres du bureau au dlbut de chaque session annuelle. Ils 
demeurent en fonctions jusqu'A l'~lection de leurs 
.ucces.eur •• 

.) 

b) 

c) 

d) 

.) 

f) 

Article 11 

L'AI.eablfe de 1_ Santf _dopte Ion propre ria1ement. 

Article 18 

Lei fonction. de l'Alleablfe de la Santf conli.tent 1 

_rr!ter 1_ polltique de l'Ors_ni.ation; 

flire les Et&t. appelfs l di.llner une per.onn&l!t~ 
au ConnU; 

nc.aer le Directeur I~nfral; 

ftudier et approuver les rapports et les actiVitfs du 
Conse!l et du Directeur gfnfral. donner au Conseil des 
instructions en des mati~res ~ certaines mesures, cer
taines ftudes et recherches, ainsi que la pr~sentation 
de rapports, pourraient ~tre considfr~es comme 
dfsirableB; 

crfer toute commission nfcessaire aux activitfs de 
l ' Orlanisation; 

contreler la politique financi~re de l'Organisation, 
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exa.tner et approuver son budget; 

a) donner des inatructions au Conseil et au Dlrecteur giniral 
pour appeler l'attention dea Etats ~rea et des oraani
aationa internationalea, gouverne.entalea ou non gouverne
mentales, aur toute que.tion concernant la santi que l'A.sea
biie de la Santi pourra juaer digne d'.tre signal~e: 

h) inviter toute oraanisation internationale au nationale , 
gouvernementale ou non gouvernementale, aaaumant des respon
sabilitls apparenties 1 celles de llOrsani.ation, 1 nammer 
des repr~sentanta pour participe r , sana droit de vote , 1 se. 
sessions ou 1 celles des commissions et conf~rences r~unies 
sous son autorit~, aux conditions prescrites par l iAssem
bl~e de la Santi: cependant, slil s'agit dlorganisations 
nationa l es, les invitations ne pourront itre envoyEes 
qulavec Ie consent~ment du gouveroement int~re&sf. 

i) ~tudier des recommandations ayant trait A la santf, fmanant 
de l'Assemblfe gfnfrale, du Conaeil fconomique et social , 
des Conseils de Sicuritf au de Tutelle des Nations Unies 
et faire rapport 1 ceux-ci sur les mesures prises par 
l'Organisation en ex~cution de telles reca.mandations; 

j) faire rapport au Conaeil iconomique et aocial, conforai
aent aux diapositions de tout accord intervenu entre 
liOrsanlaation et lea Nation. Unie.: 

k) 

1) 

0) 

encourager ou diriser tau. travaux de recherche. dan. Ie 
do.aine de la .anti en utilisant Ie peraonnel de l'Ors_
nisation, au en crfant de. institution. qui lui seroot 
proprea, au en cooptrant avec dea inatitutions officiellea 
ou non officielles de cheque Etat H.-bre, avec Ie consen
teMnt de son gouvem..ent: 

cr6er tel lea autrea institutiona jugies aouhaitablea; 

prendre toute autre .eaure propre 1 r~ali.er Ie but de 
1 'Orpahation. 
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Article 19 

L'Assembl~e de la Sant~ a autorit~ pour adopter des con
ventions ou accords se rapportant A toute question rent rant dans' 
la com~tence de l'Organisation . La majorit~ des deux tiers de 
l'Assembl~e de la Sant~ sera n~cessaire pour l'adoption de cel 
conventions ou accords, lesquels entreront en vigueur au regard 
de chaque Btat Hembre lorsque ce dernier les aura accept~s con
formiment A ses r~gles constitutionnelles. 

Article 20 

Chaque Btat Hembre s'engage 1 prendre, dans un d~lai de 
dix-buit mois apres l'adoption d'une convention ou d'un accord 
par l'Assembl~e de la Sant~, les mesures en rapport avec l'accep
tation de telle convention au de tel accord. Chaque Etat Kembre 
notifiera au Directeur g~n~ral les mesures prises , et s'il 
n'accepte pas cette convention au cet accord dans Ie d~lai 
prescrit , il adressera une d~claration motivant sa non
acceptation. En cas d'acceptation, cbaque Etat Hembre convient 
d' adresser un rapport annuel au Directeur g~n~ral conforlllfment 
au cbapitre XIV. 

Article 21 

L'As6embl~e de la Sant~ aura autorit~ pour adopter les 
regIements concernant : 

.) 

b ) 

0 ) 

telle mesure sanitaire et de quarantaine ou toute autre 
proc~dure destin~e A emp!cher la propagation des maladies 
d'un pays A l'autre; 

La nomenclature concernant les maladies, les causes de 
d~c~s et les ~thodes d'hygi~ne publique; 

des s tandards sur les ~thodes de diagn ostic applicable' 
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0) 

d ) 

. ) 

f) 

exercer t ou t e aue r e f one tion A lu I con Uie par 1 'AssembUe 
de la S ant ~; 

donne r des consulta tions 1 l'Assemblle de la S ant~ aur lea 
questions qui lui sera lent soumise. par cet or gani •• e et 
aur celle. qui sera l e n t dif~des l l'OrS80is8cion pa r des 
conventiona , de. acco rds et des r~glement s j 

de s. propre initia tive, s ouaeltre A l'As semblEe de 1_ 
Santf del consultationa 01.1 des propositions ; 

pri parer l e a oedre. du jour des se •• iona de l'A • • e.blfe 
d. la SantE ; 

g) aouaettre 1 l 'Aasemblfe de 1. Santi. pour exa.en at 
approbation , un pro8t8lllllle Siniral de travail .'ftend.or 
aur une pidode dfterllinfej 

h) itud ler tout es ques t i ons r e l evant de sa com~tence; 

t ) dans le cadre des f eRetions et de s ressources finan cl~ re. 

de llOr g_nIB.t l on , prendre t oute mesu r e d'utgence dans 
1e cas d '~v~ nements exigeant une ac t ion i~dia t e. 11 
peut en pa r t i cuLier autoriser Le Direc t eu r g~ n~ ra L 1 
prend re les moyens n~cessai res pour combat tre les ~ p id~
mies . partici pe r 1 La mise en oeuv re des secou r s sani 
t aires a porter aux vic t imes d'une ca 1ami t~ et entre
prendre te l les ~ t ud es au recherches su r l ' u rgence 
desquelLe. son a tten t i on aura ~t~ attir~e par un Eta t 
que l conque au pa r Ie Direc teur g~n~ ral. 

Article 29 

Le Conse i l exe r ce , au nom de l ' Assemb l ~e de La Sante 
tout en ti~ re , les pouvoi rs qui lui sont d~tegu~s par ce t 

or gan i sme . 
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CHAPITRE VII - SECRETARIAT 

Article 30 

Le Secr~tarlat comprend le Directeur g~nfral et tel 
personnel technique et administratif n~cessaire 1 
l'Organisation. 

ArtIcle 31 

Le Dlrecteur g~nhal est n~ par l'AuembUe de la 
Sant~, sur propos.ition du Consetl et auivant lea conditions 
que 1 'AssembUe de la Sant~ pourra fixer. Le Dlrecteur gfnfral, 
plac~ aous l'autoritf du Consell, est Ie plus haut fonctlon
nalre technique et administratif de l'Organiaation. 

Article 32 

Le Qirecteur g~nfral eat de droit Secrftaire de l'AsseabUe 
de la Santf, du Conaell, de toute commission et de tout caait~ 
de 1 'OrganisatIon, ainsi que des conf~rences qu'elle convoque. 
Il peut d~.1fguer ces fonctions. 

Article 33 

Le Directeur gfnfral ou son reprfsentant peut mettre en 
oeuvre une procfdure, en vertu d'un accord avec les Etsts 
Hembres, lui permettant, pour l'exercice de ses fonctions, 
d'entrer directement en rapport avec leurs divers d~partements 
minist~riel5, s~cialement avec leurs administrations de la 
santf et avec les organisations sanitaires nationales, gouver
nementales ou non. 11 peut de m~me entrer en relations directes 
avec les organisations internationales dont les activit~s sont 
du ressort de l'Org8nisation. 11 doit tenir les bureaux rfgio
naux au courant de toutes questions intfressant leurs zones 
respectives d'activitf. 
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Article. J4 

Le Directeur gfnfral doit prfparer et aou .. ttre au 
Conaeil lea rapporta financiers et 1.a pr'viatons budaftatrea 
de 1lOrgantsation. 

Article 35 

Le Directeur sfnfral no..e Ie peraonnel du Secr'tariat 
confor.iaent au r~ale .. nt du peraonnel 'tabli par l'A.se.blfe 
de la Santf . La conaidfration primordia Ie qui devra do.iner 
Ie recrute.ent du personnel sera de pourvoir l ce que l'effi
eacitf. l'intfgrit' et la reprfsentation de caract~re interna
tional du Secrftariat soient assurfes au plus ~ut degrf . II 
sera tenu coapte 'sale.ent de llimportance qu'il y a A reeruter 
Ie personnel sur une base gfosraphlque la plus large po.sible. 

Article 36 

Les conditions de service du paraonn" d. 1 'Organiution 
.erant, autant que posatble, eon for... A celles des autre. 
oraantaationa de. "-tions Unies . 

Article 37 

Dans l'exerciee de leura fenetions, Ie Dtrecteur ,fnfral 
et Ie personnel ne deyroat aollieiter ou raeavoir d'instruetiona 
d'aueun ,GUyern .. ent ou d'aucune autoritf ftranl~re 1 l'Orsani
. a tion . lIs s'abstiandront de toute action qui puisse porter 
atteinte 1 laur sttuation de fonetionnaires internati~ux . 

C~que Itat Kemhre de l'Orsanisation s'enaase , de son catf, A 
reapecter Ie caractlre exclusiyement tntemational du Directeur 
gfnfral et du personnel et 1 ne pas ehercher A les influencer. 
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CHAPITRE VIII - Cml1ISSIONS 

Article 38 

Le Conseil crie telies cournissions que l'Assemblie de la 
Sante peut prescrire et, sur sa propre initiative ou sur la 
proposition du Directeur general, peut creer toutes autres 
commissions jugees souhaitables pour des fins ressortissant 
11. 1 'Organisation. 

Artic Ie 39 

Le Censeil examine de temps en temps, et en tout cas 
une fois par an, la nicesshe de l118intenir chaque 
cooaiu ion. 

Article 40 

Le Conseil peut procider A la creation de commissions 
conjointes au mlxtes avec d'autres organisations ou y faire 
participer l'Organisat1on; 11 peut assurer la representation 
de 1 'Organisation dans des commissions instituees par d'autres 
organismes. 

CHAPITRE IX - CONFERENCES 

Article 41 

L'Assemblie de la Sante ou Ie Conseil peut convoquer des 
confirences locales, genirales, techniques au toute autre 
d'un caract~re special pour etudier telle question rentrant 
dans 18 compitence de l'Organisation et asaurer 18 reprisen
tation, 1 ces confirences, d'orsanisations internationales 
et, avec Ie consentement des gouvernements intiressis. 
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d'organisations nationales , les unes ou les autres pouvant 
~tre de caract~re gouvernemental ou non. Les modalitEs de 
cette reprhentation s ont fix~es par llAssembUe de la 
Sant~ ou Ie Conse i 1. 

Article 42 

Le Conseil pourvoit a la repr~sentation de llOrgani. 
sation dans les conf~rences ou il estime que celle-ci 
poss~de un intEr~t . 

CHAPITRE X - SIEGE 

Article 43 

Le lieu du .i~ge de 1lOrgaDi.ation .era fixi par 
llA.semblfe de la Santf, apr~. con.ultation dea Nations 
Unie •• 

CHAPITR.E Xl - ARlWfGDENTS REGIOlW1X 

Article 44 

a) t'A.semblfe de la Senti, de temp. en temp', dfter
mine lea Rfgions gfograpbiquea o~ il eat disirable d'itablir 
une organisation rigionale. 

b) L'Assemblie de la SantE peut, avec Ie consentement 
de la maj orit ~ des Etats Kembres situis dans cbaque Rigion 
ain8i diterminie , itablir une organisation r~gi onale pour 
rEpondre aux besoins particuliers de cette R~gion . 11 ne 
pour ra y avoir plus dlune organisation r~gionale dans chaque 
Ri gi on . 
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Article 45 

Chacune des organisations r~gionales sera partie int~
grante de l'Organisation. en conf ormit~ avec 18 pr~sente 
Constitution. 

Article 46 

Chacune des organisations r~gionales ccmporte un COlll1t~ 

rfgional et un bureau rfgional. 

Article 47 

Les comit~s r~gionaux sont compos~s de reprfsentants des 
Etats Hemhres et des Hembrea associfs de 18 Rfgion en question. 
Les territoires ou groupes de territoire. d'une R~gion n'ayant 
pas la responsabilit~ de la conduite de leurs relations interna
tionales et qui ne sont pas des Hembres assocUs ont Ie droit 
d'@tre reprfsentis Aces comitfs r~gionaux et d'y participer. L1' 
nature et l'ftendue des droits et des obligations de ees terri
toire. ou groupes de territoires via-A-via des comitfs rigionaux 
seront fixfes par l'Asaemblfe de la Santi, en consultation avec 
l'Etat Hembre ou toute autre autorid ayant la reaponaabilitf de 
la conduite des relations internationalea de ces territoirea et 
avec lea Etats Heabres de la R~gion. 

Article 48 

Les comitis rigion.uK se rfunissent ausal 80uvent qu'il 
est niceaaaire et fixent Ie lieu de chaque rfunion. 

Article 49 

Les comitfs rfgionaux adoptent leur propn dglaent. 
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Article 51 

Sous 1 ' autorite genera1e du Directeur general de l 'Orga
nisation, Ie bureau r~gi ona1 est 1 'organe administratif du 
comHe regional. II doit en outre executer, dans les limites 
de la Region, les decisions de l'Assemblee de 1a Sante et du 
Conseil. 

Article 52 

Le chef du bureau regional est le directeur regional n~ 
par Ie Conseil en accord avec Ie cOClite digional, 

Article 53 

Le personnel du bureau digional est n~ conforaiment aux 
r!gles qui seront fiaeel dans un arrangement entre Ie Dlrecteu~ 
general et Ie directeur rigional. 

Article 54 

L'Organisation sanitaire pana~ricaine.l representee par 
1e Bureau san ita ire panamericain et lea Conferences sanitaires 
panamericaines, et toutes autres organisations regionales inter~ 

gouvernementales de sante existant avant la date de la signature 
de cette Constitution, seront integrees en temps voulu dans 
l'Organisation. Cette integration s'effectuera d!s que possible 
par une action commune, basee sur Ie consentement MUtuel des 
autorites competentes exprime par les organisations interessees. 

1 Devenue "I 'Organisation panamericaine de la Sante" par 
decision de la Quinzi!me Conference sanitaire panamericaine, 
septembre-octobre 1958. 
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CHAPITRE XII - BUDGET ET DEPENSES 

Article 55 

Le Directeur gEnEral pr'pare et aoume t au Consell lea 
prEvlsions budgitalres de l'Organi.ation . Le Conlell examine 
ces prEviaions budgEtaires et lea aoumet 1 l'AaaemblEe de la 
SantE. en Ie. accompagnant de telles recommandationa qulil 
croit opportunes. 

Article 56 

Sous r'serve de tel accord entre l'Organiaation et lea 
NatIons Unies, l'Aaaembl'e de la Sant' examine et approuve lea 
pr'vlaiona budgitaires et effectue la rEpartition dea dEpenaes 
parmi lea Etats Membrea, conforMment au barble qu I elle devra 
arrlter .. 

Article 57 

L'A.semblEe de la SantE, au Ie Conaell agiaaant au nom de 
l'A.semblfe de la SantE. a pouvoir d'accepter et d'adminiatrer 
des dons et legs faits 1 l'Organi.ation. pourvu que lea conditions 
attachfea A cel dona ou lega paraisaent acceptables A l'AsaemblEe 
de la Santi ou au Conseil et cad rent avec lea bu ta et 14 politique 
de l'Organisatlon. 

Article 58 

Un fonds special, dont Ie Conaell disposera A sa discrEtion, 
sera constLtuf pour parer aux cas d'urgence et A tous fvinement. 
imprfvus. 
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CHAPITRE XIII - VO'l'E 

ArticLe S9 

Chaque Etat MesDbre aura droit lI. une voix dans l'AssembUe 
de la Sant*,o 

Article 60 

a) Lu diciaion. de l'AuelSblf,e de la SantI, lI. prendre .u~ 
de. que.tion. !aportaate. lont acqui.es • la __ joritf, des deux 
tierl de. Itat. Me.bre. p~ •• nt. et vot.nt •• ee. queltion. co.
prennent : l'adoption de conventions ou d'accord.; l'approbation 
d 'accords Uant l'Orsanilation aux Wations Unies, aux organiaa
tionl et aux inltitution. intergouverneaentale., en application 
del articlel 69, 70 et 72; lei .odifieationa lI. la prf.ente 
Constitution. 

b) Lei dicilionl l ur d'autre. que.tions, y coapr1. La 
fixation de catfgoriel additionnelle. de queltion. devant Itre 
d~cid~e. par une .. joritf del deux tier., .oot prise. l La 
.t.ple .. joritf, de' Etat, Meabrel prf,.entl et votantl. 

c) Le vote, au .ein du Con.eil et de. commissionl de 
l'Organilation, l ur de. queltion. de nature .~ilaire .'effec
tuera conforwi.ent aux dilpolitionl de. paragraphel a) et b) 
du pr'sent article. 

CHAPltIE XIV - RAPPORTS SOUKIS PAIl LES BtAl'S 

Article 61 

Cbaque BUt Meabre fait rapport aanuellement lI. l'Ors&
ailatioa lur lei ... urel prilel et lei progr~. rf,ali.f. pour 

, -. .,~I _ "...:....oJ1!J1 j...aJ1 

", • ""L...-I I 

4,.....a.I1 ~ c.i ....... I,..:;..r' ~4.1,,,,, ~ 

, •• ""L-JI 

,...-!l! ~1. ... L,J I j> L-l I ........ 4)1 ......... ,,-I},}";";"::; (') 

• i • J...:.:;, • ~~ I ... .:r-I',;;..W I ",,~I..J I '1..;.'1/1 

u I. U; I,.J I, • "- Ii I;:; 1/1 " "- I.i I;:; 1/1 },} I , j> L-l I 
• eo' • ., ..... )1 r- 1/1 eo u)l. ... ;...b..;.J I ~ '" .;.I I "- Ii I;:; 1/1 

.y T,y.", JI,..u \i;, ... ,1-)' ;.,.J,..JI"-1/~,JI,,,-w...J1 
c .,,:;-..aJ1 I..i....:;..~.,&...,.;;, 

- . 
"'-~,....., clJ'; ... I-, ~"..1/1 j>L-ll, m·- ",,-I},,&II ( .,. 

• " '" lo),} I..,.u..., .;.I I j> L-l I oj" 0,; ~ I ..., I';' 
L.S,;;..W I, '~I..J I ., ..... 1/, J, "" I ;",..l>1. ""'" • .,,;J:J I 

.~~I", 

• - L" u t.,..J.."..,..L-J l, &J: W I j> L-l I .;. """~ I r"< ( ...,. ) 
• ,JWI ...... oJ" ( .,. ), ( , ) .;&"iL1J \i;, 

J,.o....J 1 t.,....., .;.II J'Jli;J1 - ""':"e;'"J1 j...aJ1 

'l .""L...-II 

~ ,j"o..; I t... I~..,a:;;, . W I .,J I ~,.;-,..- i..J, oJ JS r .,a..i; 



a~liorer la .ant6 de .a population. 

Article 62 

Chaque !tat Membre fait rapport annuellement sur les 
mesure' pri.e, en execution de. recommandations que l'Orga
nisation lui aura faites et en ex6cution des conventions, 
accords et r~glements. 

Article 63 

Cbaque !tat Membre communique rapidement A l'Organi.ation 
leI loi., rlgleaents, rapports officie1. et statistiquea impor
tant. concernant 1a .ant6 et pub1i6. dana cet Btet. 

Article 64 

Chaque Etat He.bre fournit de. rapports .tatistique. et 
epid6aiologiques .elon de •• odalites A dlterminer par l'A.,em
blee de la Sante. 

Article 65 

Sur requ~te du C~.eil, chaque Etat Heabre doit trans
.ettre, dans la .esure du posaibIe, toutes infor.ation • 
• uppl~nt.ire •• e rapportant 1 la s.nte. 

alAPITRE XV - CAPACITE JUI.lDlQUE, 
PlIVlLEGIS IT IHHUNlTES 

Article 66 

LIOrganilation jouira sur Ie territoi re de chaque Etat 
Helllbre de la capacite juridique necessaire pour atteindre Ion 
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but c t exe r ce r s ~s f onct ions. 

Art icle 67 

a) L'Organisation jouira sur Ie te rr itoi r e de chaque Et at 
Hembre des privi l ~ges et immunites necessa ires pour atteindre 
son but et exercer ses fonctions . 

b} Les representants des Etats Membres , les personnes 
deS i gnees pour faire partie du Conseil et I e personnel technique 
t't: admin i stratif de l 'Or ganisation j ouiront cga lel1len t des pri
vileges et imrnunites necessa ire s au libre exe r cice de leurs 
fonctions se rapp ortant ! l'Organisation. 

Article 68 

Cette capacitc juridique, ces privil~ges et immunites 
seront determines dan s un arrangement scparc. lequel devra 
@tre prepare par l 'Organisation, en consultation avec Ie 
SecrHaire general des Nations Unies, et sera conclu entre 
les Etats Hembres. 

CHAPITRE XVI - RELATIOOS AVEC D 'AiJTRES ORGANISATIONS 

Article 69 

L'Organisation est rattachee aux Nations Unies comme une 
des ins titutions s~cialisces prevues par I'article 57 de l a 
Charte de s Nation s Unies . Le ou les accords etablissant les 
rapports de l'Organis3tion avec les Nations Unies doivent @tre 
a pprouves! la majoritc des deux tiers de l 'Assemblee de l a 
Sante. 
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Article 70 

LIOrsani.ation doit ~tablir de. relations effective. et 
coo~rer etroitement avec telle. autre. organi.ations inter
gouverne.entales jugees souhaitablea. Tout accord officiel 
conclu avec eel organisation. doit ltre approuve A la majorit~ 
del deux tier. de l'&lsemblie de la Santi. 

Article 71 

L'Orsanilation peut. en ce qui concerne lea que.tion. de 
Ion rellort, prendre toute. diapolition. convenable. pour .e 
coneerter et coopfret avec de. orlani.ation. internatiOnale. 
non louvamaentalel at, avec l'approbation du gouvetn-.etlt 
intfrela'. avec dea orSani.ation. nationalea, gouverne.entalel 
au nOll Souvarn ... nta1el. 

Article 72 

SOUl rf.erve de l'apprObation de. deux tier. de l'A •• ..blfe 
de 1. Santi, 1 lOrsani.ation peut reptendre 1 dlautrel orsanl •• -
tionl au inltitution. international ••• dont lea but. et lea 
activiti. rentrent dans Ie domaine de 1a compEtence de l'Orsani
.ation. tellea fonctions, rei sources et obligatioDs dont ladite 
organisation sera it cbargfe aux termes d'un accord international 
au aux termes d'artangement. acceptables pour les deux parties 
et pas.f. entre les autoritfs campEtente. des organisationl 
respectivel . 

CHAPITRE XVII - AMENDEHENTS 

Article 73 

Les textes des amendements ptoposfs A ce tte Cons titution 
seront communiques par Ie Directeur genera l aux Etat s Membtes 
s i x mois au mains avant qu'ilS De soient examines pat 1 'AsselllbUe 
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de la Ssnt~. Les amendeMents entreront en vigueur lI. 1 '~gard 
de tous les Etats Membres loraqu'ils auront ~t~ adopt~& paT 
lea deux tlers de l'A&sembl~e de la Sant~ et accept~s par les 
deux tlers des Etats Hembrea confo~ment 11. 1euTs r~gles cons· 
tltutionnelles Tespectives. 

CHAPlTRE XVIII • INTERPRETATICIf 

Article 74 

Les textea ang1ala, chinois, eapagnol, fran~ai8 et russe 
de cette Constitution sont conaidlria ca.ae igalement 
authentiquea. 

Article 75 

Toute question ou difflrend concernant l'interprEtation 
ou l'appllcation de cette Constitution, qulil n'aura paa EtE 
rEgIE par voie de nEgociation ou par l'Assemb1ie de la Sant~, 
sera dEfErE par lea parties lI. la Cour internationale de Justice 
conformlment au Statut de ladite Cour, 11. moins que lea parties 
intEressEes ne cODviennent d'un autre mode de r~glement. 

Article 76 

Sous le couvert de l'autorisation de l'AssemblEe gEn~rale 
des Nations Unles ou sous le couvert de l'autotisation rlsul· 
tant de toul accord entre l'Organisation et les Nations Unles, 
1 'Organisation pourra demander 1 Is Cour internationa1e de 
Justice un avis consu1tatif sur toute question Juridique Even· 
tuelle du re'ssort de 1 'Organisation. 

Article 77 

Le Directeur gEnlral peut reprisenter devant la Cour 
l'Organisatlon dans toute procEdure se rapport ant 11. toute 
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demande d'av!s consultatif. 11 devra prendre les dispoSi
tions necessaires pour soumettre I'affaire A la Cour, 
y compris celies necessaires ~ l'expose des arguments se 
rapportant aux vuel difffrentes exprimees sur 1a 
question. 

CKAPITU XU - ENTll!E EN VIGUEUR 

Article 18 

Sous reserve des dispositions du chapitre III, cette 
Constitution dem~urera ouverte l signature ou A acceptation 
l tous les Etats. 

Article 79 

a) Les Btats pourront devenir parties A cette 
Constitution par ! 

o 1a signature, lans reserve d'approbationj 

ii) la signature sous reserve d'approbation, sui vie 
de l'acceptationj 

iii) I'acceptation pure et simple. 

b) L'acceptation deviendra effective par Ie dep8t 
d'un instrument officiel entre 1es mains du Secretaire 
g~neral des Nations Unies. 

Article 80 

CeCce Constitution entrera en vigueur lorsque vingt-six 
Etats Hembre s des Nations Unies en Seront devenus parties, 
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confor mement aUK dispositions de 1 ' a rt ic l e 79. 

Article 81 

Conf ormement A l ' article 102 de l a Charte des Nations 
Unies, Ie Secreta ire general de s Nations Unies enregistrera 
cette Constitution lorsqu'e l le aura ete signee sans reserve 
d'approbation par un Etst ou au moment du depOt du premier 
instrument d'acceptation. 

Article 82 

Le Secretai re general des Nations Unies informera les 
Etats parties A cette Constitution de la date de son entree 
en vigueur. Illes informera egalement des dates auxquelles 
d'autres Etats deviendront parties A cette Constitution. 

EN FOI DE QUOI les representants soussignes. dQment 
autorises 1 cet effet. signen t l a presen te Constitution. 

FAIT en la Ville de New York, ce vingt-deux juillet 1946, 
en un seu} original etabli en langues anglaise, chinoise, 
espagnole, fran~aise et russe, chaque texte etan t egalement 
authentique. 

Les textes originaux seront deposes dans les archives 
des Nations Unies. Le Secreta ire general des Nations Unies 
delivrera de s copies certifiees con formes 1 chacun des gouver
nements repre sentes 1 la Conference. 
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I hereby certit'y that the foregoing 

text is a true copie of the r esolut i on 

adopted by tbe thirty-first World Health 

Asse~bly at its tenth plenary meeting on 

18 y.&y 1978 , amending article 74 of 

the Constitution of the World Health 

Organization signed at New York on 

22 July 1946 , a duly authenticated copy 

or which is deposited with the 

Secretary- Ceneral of the United flat ions . 

For the Secretary- General : 

Ths Legal Counsel .. 

United Ilations , New York, 
21 November 1978 

Je certirie que Ie texte qui ¥r~cede 

est la copie conrorme du texte de la reso

lution adoptee par la trente et unieme 

Assemblee mondiBle de Is sante a sa dixieme 

seance pleniere Ie 18 mai 1976 . ~endsnt 

l'article 74 de l a Constitution de 

l'Organisation mondiale de I s sante signee 

! New York Ie 22 Juillet 1946 , resolution 

dont une copie dOment a~thentifi~e est 

deposee aupr~s du Secretai r e general de 

l ' Organisstion des Nations Uniea. 

Le Conseiller jliPidique ~ 

Organisation des Nations Unies , Nev York, 
Ie 21 novemhr e 1978 
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